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A word about ABC. ABC ft, by 

and large, discharging its responsi-
bility ^ 11. I do not think my bon. 
txmnd should be in a hurry to make 
allegations against the ABC because. 
uptill noV no such malpractices have 
come to our notice where ABC has 
not discharged the responsibility they 
are called upon to do... . .

SHRI SAMAR GUHA: If you per-
mit me, Sir . . .

MR. SPEAKER: Please have
patience. You are a fully mature 
gentleman. Kindly have patience. 1 
am not prepared for interruption 
every now and then.

SHRI 1. K. GUJRAL: I very much 
1 egret to say and I say H with a great 
deal of pain that, by and large, the 
complaints are against small papers 
and the Registrar of Newspapers is 
taking action. Most of the raal-practi-
ces we have found in the case of small 
newspapers. I say it with a great 
deal of pain and anguish because our 
pohcy us to help the small news-
papers and unfortunately, this to 
what is happening. That is why we 
will need more vigilance in that sec-
tor. It is no use applying the vigi-
lance to the other sector, whatever 
be the views of others There, the 
difficulties may be lesser and 1 ignore 
that area where difficulty has not 
become visible. Even the story of 
the Economic Ttnuet is based on tbat 
sector more to which we cannot afford 
to clow* our eyes any more.

IMS. fan.
RE STRIKE BY RAILWAY EMPLO-

YEES

SHRI S M. BANERJEE (Kanpur): 
We have already given notices...
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SHRI S. M. BANERJEE: You kindly 
hear us for two minutes.
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I am not allowing any Member. I 
have not allowed any Motion or an* 
discussion 1 am not calling any bon. 
Member.
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SHRI S. M. BANERJEE: Let the
Railway Minister make a statement
on which we should start the discus-
sion.

There is."
I have to
We have

and there
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Point of order on what?
nothing oefore the House.
pass on to the next item.
finished with the first item
is no business.
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I am going to present the proceedings
before you.
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Can there be any point of order when
there is no business before the House?
The first item is oVer and I haVe to
take up the next item.
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MR. SPEAKER: When We fix it later
en I will ask the Railway Minister.
There is nothing. on the agenda for
which the Railway Minister could be
asked to come to the House.
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I am so sorry. I am not allowing
any Member except the next item.

(Interruptions)

MR. SPEAKER: I am not calling
any hon. Member to speak. Let every-
one sit down now, They are speak-
ing without my permission.

I am surprised at this. 1am not
permitting anyone to speak.

Why should he be concerned with
that? I am not entertaining anything.
I am not calling any Minister to make
a statement now.
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I cannot the tom. Minister to 
make a statement every day. Hon. 
Members are making it a daily prac-
tice.

hon. Members not ask such 
questions. 1 cannot react to it every 
day. This i* an every-day pheno-
menon. I am not going to allow it 
now. If they do this kind of demons-
tration every day, there is no alter-
native except to stop them.

We have already fixed a meetmg of 
the Business Advisory Committee on 
the 2nd May and we shall discuss this 
there. We cannot have that meeting 
today because wc have other meetings 
also.

Hon. Member^ cannot make Parlia-
ment a forum for raising everything 
that comes.
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They are holding the House to ran-
som. They have no right t0 hold the 
whole House to ransom,

1 cannot ask the Railway Minister 
to come every day and make a state-
ment, whoever happens
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QUESTION o r  PR1VILEGS
Affidavit of Shri C R. Das Gupta of 

IO C  before Pipeline Inquiry Com-
mission*
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